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TINARMADA WATER DISPUTE

258. PT. BHAWANIPRASAD TI-
WARI: Will the Minister of IRRI-
GATION AND POWER be pleased
to state:

(a) whether the Prime Minister
gave any assurance to the Chiel Mi-
nister of Gujarat to the eflect that
there was no difhculty in referiing
the Narmada water dispute to arbi-
tration, if so, on what basis such an
assurance was given; and

(b) the nature of the talks held by
her with the Chief Minister of
Madhya Pradesh in this regard and
the issues on which therc was agiee-
ment or disagieement?]
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F[THE DEPUTY MINISTER IN
THE MINISTRY OF IRRIGA-
TION AND POWER (PROF. SID-
DESHWAR PRASAD): (a) and (b)
Government of India have been trv-
ing for a negotiable settlement on
Narmada waters for six years and

[RAJYA SABHA]

lo Questions 2592
| 1t has been decided 1o r1efer the Nar-
mada Water Dwspute for adjudica-
tton under the Inter-State Water Dis-
putes Act, 1936.]
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TLEGISLALION 1OR FINING 1HIE
M ARRIAGEABIL AGE OF
GIrLS AnD Boys ,

503. SHRI R. P. KRHAITAN: Will
the Minister of HEALTH AND FA-
MILY PLANNING AND WORKS,
HOUSING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether  Government  have
since received the replies from the
State Governments and Union Ter-
titory Administiations to their dircu-
Iar about the proposal to bring legis-
latton tor fixing the mariiageable
age ol gitls and bovs; and

(b) it so, the views exptessed by
them 1 this regard?

I HE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT (DR. S. CHAN-
DRASEKHAR): (a) Replies from
1l the State Governments and Union
[crritories have not yet been re-
ceved.

(b) The views of the State Gov-
ernments and Union Tertitories fiom
whom 1eplics have been received so
far a1c given in the enclosed state-
nent.

STAIEMENT

States/Union  Territories which
ate in tavour of raising the minimum
age at mairtage to 21 vears in the
case ot males and 18 years in the
case of temales are—

Kerala, Madhva Pradesh, Maha-
rashtra, Mysore, Punjab, Uttar Pra-
desh and West Bengal; and Union
Territories of Andaman & Nicobar
Islands, Delhi, and Laccadive, Mini-

as thesc dttempts have not succeeded,

cov and Aminidive Islands.

L 1Enghsh translation.

t[ ]Transferred from the 5th May, 1969.
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The Governments of hetala and
Delht Admunstration have  suggest
cd a sull highet mimmimum age at
matriage tor males <2z 25 years The
Goveinment of Kerala have also sug
gested the nunimuin age at maitiage
tor females as 20 vems

IThe Governments of Assam  and
Haivana ate agrecable to the mum
mum age at nmartage being rawsed
to 20 vears and 19 years respectively
m the <ase of males and 16 yeus
i the case of females

1he Union leninory of Humachal
Pradesh ate in favour of rasing the
mimmum age at matruage to 21 veas
i the case of males but are not 1n
favour of raising the age at marriage
from 13 to 18 veats i case of temal-s

‘the Unwon  Lerritories of Dadra
and Nagar Havel: and Pondicherry

are not m tavour of making v
change
Nagaland and NEF A have no

comments to make

TREcouNILION 01 Past SERVICE OF
GOVERNMENT ENMPIOYFES FROM
PaRris1aN

457 DR (MRS) MANGLADLVI
TALWAR Will the Muster of
FINANCE Dbe pleased to state

(a) whetha Govanment  have
amy scheme to recogmse past Govern
ment seivice of displaced  persons
from Pakistin who have had to come
to India under compelling circumn-
stances, fot the purpose of determin
g contmuits o service for pen
sionary and other terminal benetits,

(b) 4 so, how many cases of dis
placed persons fiom  West Pakistan
and Lkast Pakistan have been con-
sidered sice 1948, and

(¢) what steps are being taken to
cxpedite those cases and if no steps
have been taken. the 1casons theie-
for?

{11l DEPULY PRIME MINIS
TER AND MINISTER OF Fl

1969j Lo Questions 2591
NANCE  (SHRI  MORARJI R
DESAL)  (¢) The permanent displac

«d Government savants  belonging
to the tormer  Provinwal Govern
ments of Sind o1 the NW1I P who
migrated to India before $1st De
cember, 1951 owing to peculim1 i
cumstances prevailing after the 15th
August 1917 1 Sind and after the
Ist March, 1947 in the NWTF P and
ware appointed 1 the Government
of India betorc attaining the age of
33 vears have been  allowed  full
pension calculated on the basis of
qualibving savice rendeied m Sind
or NW I P combmed with the ser-
vice tendered under the Goveinment
of India whether 1n temporary or
peimancnt capacity

(b) Government of India have no
schame for admitting to pension dis-
placed Government servants belong
mg to the foimer Provincal Gov
anment of undnided Bengal who
opted tor service i Pakistan and
who migrated to India on or after
1581917 No information 15 avail
able m regaid to the number ot pen
ston caves of displaced Government

servants  belonging to  Sind  or
NWFP which were considered
since 1948

() The pension cases of displaced
Goverument servants fiom Sind and
the NWFP are piocessed by the
penston sanctioning  authorities 1n
the same manner as pension cases of
other Cential Goveinment servants
are piocessed  The pension sanc
tiomng authorities are required to
follow the procedure and instructions
which have been issued by the Mi-
nistry of Finance from tiumne to tunc
to ensute expeditious disposal of pen
slon cases

1SIAIUES O 1ORMIR ENGiisH
Rurers

412 DR BHAI MAHAVIR Wwill
the Minstervof HCLALTH AND 1A
MILY PLANNING AND WORKS,
HOUSING AND URBAN DLVE
LOPMENT be pleased to state

tTranslcrred from the 7th May, 1969



